\1INA THEA SUPREMEA COURTA OFA INDIA
AAAAAAAAAAAAAAAAAAAA CIVILA ORIGINALA JURISDICTION
WRITA PETITIONA (CIVIL)A NO.3727A OFA 1985
AAAAMCAMEHTAAAA ..APETITIONER(S)A
AAAAAAAAAAAAAAAAYVS.

A A A A UNIONA OFA INDIAA ANDA ORS. ...A RESPONDENT(S)
WITH

WRITA PETITIONA (CIVIL)A NO.200A OFA 2013

AAA OARADAEAR

1. Learned counsel for the rival parties are agreed

that the issue relating to river development and Ganga
rejuvenation including municipal waste, domestic waste as

also industrial waste is being heard on day to day basis

by the National Green Tribunal (for short &- Sthe NGT&-\235) and
as such the proceedings in these matters be transferred
to the NGT for a joint consideration.

2.In view of the above, the proceedings in the

instant writ petitions are directed to be transferred and

be placed before the NGT along with Original Application
N0.200 of 2014 pending before it. It will be open to the

NGT to take into consideration the allied matters
connected with cleaning of river Ganga that it may
encounter during the course of hearing.
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3. Disposed of in the above terms.

4. Needless to mention that the instant order is being

passed in the same terms as the earlier order passed by
this Court on 29 th

October, 2014.

5. Consequent upon the disposal of the writ petitions,

pending applications filed in these matters are also

disposed of.
...................... CJl.
A [JAGDISHA SINGHA KHEHAR]JA A A
........................ J.
[NVARAMANA]AAAAAAAAAAAA
NewA Delhi;
JanuaryA 24,A 2017.
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ITEM NO.13 COURT NO.1 SECTION PIL(W)

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS
Writ Petition(s)(Civil) No(s). 3727/1985
M.C.MEHTA Petitioner(s)
VERSUS

UNION OF INDIA AND ORS. Respondent(s)
(With appln. (s) for c/delay in filing rejoinder and directions and
exemption from filing O.T. and intervention and stay and office
report)
(For final disposal)
WITH
W.P.(C) No. 200/2013
(With appln. for exemption from filing O.T. and permission to
replace the page and office report)

Date : 24/01/2017 These petitions were called on for hearing today.
CORAM :
HON&#39;BLE THE CHIEF JUSTICE
HON&#39;BLE MR. JUSTICE N.V. RAMANA
For Petitioner(s) Petitioner-in-person
in WP 3727/1985
in WP 200/2013
Dr. Kailash Chand,Adv.
For Respondent(s) Mr. Ranjit Kumar,SG
UOI Ms. V.Mohana,Sr.Adv.
Ms. Kiran Bhardwaj,Adv.
Ms. Binu Tamta,Adv.



Mr. Santosh Kumar,Adv.

Mr. Pranav Kumar,Adv.

Ms. Renuka,Adv.

Ms. Sadhana Sandhu,Adv.

Mr. Raj Bahadur Yadav,Adv.
Mr. Sanjay Kumar Pathak,Adv.
Mr. Ishwar Singh,Adv.

Mr. M.K.Maroria,Adv.

Mr. G.S. Makker,Adv.

For CPCB Mr. Vijay Panjwani,Adv.
Ms. A. Subhashini,Adv.
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Mr. Arvind Minocha,Adv.

Mr. Amlan Kumar Ghosh,Adv.
State of Rajasthan Mr. S.S.Shamshery,AAG
Mr. Amit Sharma,Adv.

Mr. Prateek Yadav,Adv.

Mr. Ankit Raj,Adv.

Mr. Milind Kumar,Adv.

Mr. Aruneshwar Gupta,Adv.
State of Punjab Mr. Saurabh Ajay Gupta,AAG
Mr. Nishant Bishnoi,Adv.

Mr. Arun K. Sinha,Adv.

Mr. Ashok Kumar Sil,Adv.

Mr. Anil K. Jha,Adv.

Ms. Bina Gupta,Adv.

Mr. Bharat Sangal,Adv.

Mr. C. S. Srinivasa Rao,Adv.
Mr. Dharam Bir Raj Vohra,Adv.
Mr. D. N. Goburdhan,Adv.

Mr. Devendra Singh,Adv.

Mr. E. C. Agrawala,Adv.

Mr. G. S. Chatterjee,Adv.

Ms. Geetanjali Mohan,Adv.
State of Bihar Mr. Gopal Singh,Adv.
Mr. Manish Kumar,Adv.

Ms. Varsha Poddar,Adv.

Mr. H. K. Puri,Adv.

Ms. Indra Sawhney,Adv.

Ms. J. S. Wad,Adv.

Mr. K. C. Dua,Adv.

Mr. K. K. Mohan,Adv.

4

Ms. Kamini Jaiswal,Adv.

Mr. K. K. Gupta,Adv.

Ms. Laxmi Arvind,Adv.

Mr. Lakshmi Raman Singh,Adv.
Mr. L. K. Pandey,Adv.

Mr. M. C. Dhingra,Adv.

Mr. M. G. Ramachandran,Adv.
Mrs M. Qamaruddin,Adv.

Ms. Madhu Sikri,Adv.

Ms. Madhu Moolchandani,Adv.
Ms. Mridula Ray Bharadwaj,Adv.
M/s Manoj Swarup & Co.,Adv.
M/s Mitter & Mitter Co.,Adv.

M/s Saharya & Co.,Adv.

M/s Fox Mandal & Co.,Adv.

Mr. P. K. Chakravarty,Adv.

Mr. Probir Mitra,Adv.

Mr. Praveen Kumar,Adv.

Mr. P. P. Singh,Adv.

State of West Mr. Soumitra G.Chaudhuri,Adv.
Bengal Mr. Parijat Sinha,Adv.
Mr. P. K. Jain,Adv.

For UPPCB Mr. Pradeep Misra,Adv.
Mr. T.Mahipal,Adv.



Mr. Suraj Singh,Adv.
Mr. R. K. Bhatt,Adv.
Mr. R. P. Gupta,Adv.
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Mr. S. P. Singh,Adv.
Mr. S. L. Aneja,Adv.
Mr. S. K. Dhingra,Adv.
Mr. S. K. Sinha,Adv.

Mr. S. C. Patel,Adv.

Mr. Sudhir Kumar Gupta,Adv.
Mr. S. K. Verma,Adv.

Mr. Sushil Kumar Jain,Adv.
Mr. Sri Narain Mathur,Adv.
Mr. Surya Kant,Adv.

Mrs Sarla Chandra,Adv.
Mr. S. R. Setia,Adv.

Mr. Shrish Kumar Misra,Adv.
Mr. T. N. Singh,Adv.

Mrs. Urmila Sirur,Adv.

Mr. Vinoo Bhagat,Adv.

Mr. J. M. Khanna,Adv.

Ms. Rekha Pandey,Adv.
Mr. M. T. George,Adv.

Mr. K. R. Sasiprabhu,Adv.
Mr. S. P. Sharma,Adv.

Mr. Irshad Ahmad,Adv.

Mr. A. K. Gupta,Adv.

Ms. S. Janani,Adv.

6

State of U.P. Mr. Vinay Garg,Adv.
Mr. Upendra Mishra,Adv.

Mr. Tanmay Agrawal,Adv.

Mr. Deepam Garg,Adv.

Mr. Uday Singh,Adv.

Mr. Debasis Misra,Adv.

Mr. Arun Aggarwal,Adv.

Mr. Anil Kumar Jha,Adv.

Mr. Abhijit Sengupta,Adv.

Ms. Rachana Srivastava,Adv.

Ms. Monika,Adv.

Mr. Sukrit R.Kapoor,Adv.

Mr. Rajesh Srivastava,Adv.

Mr. S. Chandra Shekhar,Adv.

Mr. Shibashish Misra,Adv.

Mr. Gunnam Venkateswara Rao,Adv.
Mr. Sunil Fernandes,Adv.

Ms. Astha Sharma,Adv.

Mr. S. D. Goswami,Adv.

Mr. Anip Sachthey,Adv.

Mr. Shreekant N.Terdal,Adv.

Mr. D.S. Mahra,Adv.

Mr. Rudreshwar Singh,Adv.

Mr. Gautam Singh,Adv.

Miss Isha Sigh,Adv.

Miss Snehil Sonam,Adv.

Mr. Samir Ali Khan,Adv.

State of Mr. Mukesh Giri,AAG
Uttarakhand Mr. Ashutosh Kumar Sharma,Adv.
Mr. Bhuvneshwari Pathak Kaushik,Adv.
Mr. Rahul Kaushik,Adv.
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UPON hearing the counsel the Court made the following
ORDER

Heard learned counsel for the parties.

The writ petitions are disposed of in terms of the

signed order.



Consequent upon the disposal of these petitions, all
pending applications filed in these matters stand

disposed of.
(Anita Malhotra) (Renuka Sadana)
Court Master Assistant Registrar

(Signed order is placed on the file.)
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